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This applicetion arises out of an order
dated 19y6,1996 passed by the Lebour court. It has since
been held by the Hon'ble Supreme court thet matters

arising out oi' the order pessed by the Labour court are
no cognizeble by this Tribunal,

This &pplication, therefore, is no- meine
tainable before this Tribunal. and the seme is disposed
of sccordingly. Nothing inthi: orcer
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